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KARNATAKA LOKAYUKTA

No.UPLOK-2/DE/114/2018/ARE-13 M.S. Building,
Dr.B.R. Ambedkar Road,

Bangalore-560001,
Date: 19/06/2020.

. Present:
Patil Mohankumar Bhimanagouda
Additional Registrar Enquiries-13,

Karnataka Lokayukta,
Bangalore.

:¢ ENQUIRY REPORT ::

Sub:- Departmental Enquiry against,
Sri S.R. Rajagopal, Under Secretary,
Karnataka Government Secretariat
(then working on deputation as
Tahasildar, Shivmoga Taluk)
(now retired)-reg.

Ref :-1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD/1063/2015/ARLO-1,
dated:14/07/2016.

2) Govt Order No.owzoy 28 dead 2017,
Bengaluru dated: 07/02/2018.

3) Nomination Order No.UPLOK-2/DE/
114 /2018 Bengaluru, dated:07/03/2018.
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1. This departmental enquiry is directed against Sri S.R.
Rajagopal, Under Secretary, Karnataka Government Secretariat
(then working on deputation as Tahasildar, Shivmoga Taluk) (now

retired)(herein after referred to as the Delinquent Government

Official in short “DGO”).



2. After completion of the investigation a report U/sec. 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. Inview of the Government Order cited above at reference-2,
the Hon’ble Upa Lokayukta -2, vide order dated 07 /03/2018 cited
above at reference-3, nominated Additional Registrar of
Enquiries-4 of the office of the Karnataka Lokayukta as the
enquiry officer to frame charges and to conduct enquiry against
the aforesaid DGO. Additional Registrar Enquiries-4 prepared
Articles of Charges, Statement of Imputations of mis-conduct, list
of documents proposed to be relied and list of witnesses proposed
to be examined in support of Articles of Charges. Copies of same
were issued to the DGO calling upon him to appear before this

Authority and to submit written statement of his defence.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated 06/08/2018 this enquiry
file is transferred from ARE-4 to ARE-13.

S. The Articles of Charges framed by ARE-4 against the DGO is

as below:
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15. The DGO appeared before this Enquiry Authority on
04/06/2018 and on the same day his First Oral Statement was
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGO
pleaded not guilty and claimed to hold an enquiry. Subsequently
the DGO has filed his written statement of defence by denying the
articles of charge and statement of imputations contending that,
there is no such evidence to prove that, he has committed
misconduct U/Rule 3(1) of KCS (Conduct) Rules, 1966.
Accordingly, he prayed to exonerate him from the charge framed in

this case.

16. In order to substantiate the charge, the Disciplinary
Authority examined one witness as PW-1 and got marked

documents at Ex.P-1 to P-6 and closed the evidence.
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17. After closing the case of the Disciplinary Authority, the
Second Oral Statement of DGO was recorded as required U/Rule
11 (16) of KCS (CC & A) Rules, 1957 wherein he has submitted
that, the witness has deposed falsely against him. The DGO did
not lead any oral evidence. The questionnaire of the DGO as
required U/Rule 11(18) of KCS (CC & A) Rules, 1957 was
recorded. He denied the incriminating evidence appearing against

him.

18. The DGO in person submitted his oral arguments. The

Learned Presenting Officer also submitted his oral arguments.

19. Upon consideration of the charge leveled against the DGO,
the evidence led by the Disciplinary Authority by way of oral and
documentary evidence and their written brief/submissions, the

point that arises for my consideration is as under:

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that, the
DGO Sri S.R. Rajagopal, while working as
Tahasildar, Shivmoga Taluk has illegally
entered the name of Sri G.S. Giriyappa S/o
Govindappa and later on the names of Sri G.S.
Giriyappa's sons by name Sri Gowri Shankar
and Satish Chandra to the land bearing
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Sy.No.18 measuring 4 acres 1 guntha situated
in Anupinakatte Village, Kasaba Hobli,
Shimoga Taluk, mentioning that the mutation
entry was based upon sale deeds dated
09/06/1965. However, M.R. No. 123/2013-
2014 was certified showing in the mutation
as phodi and partition by illegally deleting
the name of complainant’s grand father
Nizamuddin. That the DGO did not furnish
proper information to the complainant
thereby failed to maintain absolute integrity
and devotion to duty, which acts are
unbecoming of a Government Servant and thus
the DGO committed mis-conduct as
enumerated U/R 3(1)(i) to (iii) of Karnataka
Civil Service (Conduct) Rules, 1966.

20. My finding on the above point No-1 is in the “ Negative ”

for the following:

:: REASONS ::

21. Point No-1:- The complainant by name Sri Mohammad Irfan
S/o Mohammad Ikbal, resident of Mysuru has been examined as
PW-1 and he has reiterated the facts stated in the complaint. He

states that his grand father Nizamuddin was owing land bearing
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Sy.No.18 measuring 4 acres 3 gunthas situated in Anupinakatte
Village, Kasaba Hobli, Shimoga Taluk. Accordingly the RTC extract
was also standing in the name of his grand father Nizamuddin.
He further states that there was a dispute between the brothers of
his grand father and hence, he obtained the RTC extract of the
said land. However, to his utter surprise in the land bearing
Sy.No.18 only 2 gunthas of land was standing in the name of his
grand father. It was stated that the remaining land was mutated

in the name of Sri Gowri Shankar and Sri Satish Chandra.

22. PW-1 further states that, he approached the office of the
DGO in the year 2015 and wanted to know on what basis the
names of Sri Gowri Shankar and Sri Satish Chandra were
mutated. He asked for the concerned documents. However, the
Taluka office did not provide any information up till the date of
lodging this complaint. Hence, he lodged a complaint as per
Ex.P-1. The Form No-1 and Il are at Ex.P-2 and P-3. His rejoinder
is at Ex.P-4. PW-1 has produced the RTC extracts of land bearing
Sy.No.18 and they are commonly marked as Ex.P-5. He has also

produced mutation register extract, which is at Ex.P-6.

23. The Disciplinary Authority has examined only the
complainant and 6 documents are produced in support of the
case. PW-1 has been cross examined by the DGO in person. In
the cross examination PW-1 admits that, he has not met the DGO,

when the DGO was working as gTahasildar of Shimoga Taluk.
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PW-1 further states that, he came to know that, his grand father’s
younger brother had sold the land. He came to know the said fact
in the year 2013. PW-1 categorically denies that, his grand father
had sold his portion of the land in the year 1965. However, PW-1
in his further cross examination states that, he came to know in
the year 2013 that, his grand father had sold the land in the year
1965. Initially PW-1 has denied that, his grand father had sold
the land in the year 1965. Later on he admits that, his grand
father had sold the land in the year 1965.

24. The DGO has not led any defence evidence and hence the
questionnaire was recorded. At that time he has produced the
copies of the sale deeds bearing No0.1064/1965-66 dated
09/06/1965 and 1065/1965-66 dated 09/06/1965. The DGO
has drawn the attention to these two sale deeds and the 11 RTC
extracts of land bearing Sy.No. 18 measuring 4 acres 3 gunthas

situated in Anupinakatte Village, Kasaba Hobli, Shimoga Taluk.

25. On careful perusal of the sale deeds bearing No. 1064 /1965-
66 dated 09/06/1965 and 1065/1965-66 dated 09/06/1965, it is
observed that, the complainant’s grand father Nizamuddin S/o
Abdul Khadar and his brother Abdul Ghani S/o Abdul Khadar
have sold 4 acres 1 guntha of land bearing Sy.No. 18 situated in
Anupinakatte Village, Kasaba Hobli, Shimoga Taluk to one Sri
G.S. Giriyappa. Mohammad Nizamuddin S/o Abdul Khadar has
sold 2 acres of land in Sy.No.18 out of 4 acres 3 gunthas to Sri
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G.S. Giriyappa for a valuable consideration of Rs.1,000/- by
registered sale deed dated 09/06/1965. Similarly Abdul Ghani
S/o Abdul Khadar has sold 2 acres 1 guntha of land in Sy.No. 18
out of 4 acres 3 gunthas to Sri G.S. Giriyappa for a valuable
consideration of Rs.1,000/- by registered sale deed dated
09/06/1965.

26. Both the sale deeds have been duly registered and the sale
consideration has been paid by the purchaser. The grand father of
the complainant Nizamuddin and his brother Abdul Ghani have
sold their shares of land measuring 2 acres and 2 acres 1 guntha
of land in Sy.No.18 situated in Anupinakatte Village, Kasaba
Hobli, Shimoga Taluk to the purchaser Sri G.S.Giriyappa.

27. On careful perusal of the RTC extract and mutation register
extracts, the name of the purchaser is appearing in the RTC
extract of Sy. No.18 with effect from the year of registered sale
deed dated 9/6/1965. Sri G.S. Giriyappa has purchased totally 4
acres 1 guntha of land out of Sy.No.18 from the complainant’s
grand father Nizamuddin and Nizamuddin’s younger brother
Abdul Ghani. Thereafter the names of Sri Gowri Shankar and
Satish Chandra have been mutated during the year 1985-86 and a
partition has taken place between Sri Gowri Shankar and Satish
Chandra during the year 2013-14 as is evident from
M.R.N0.123/2013-2014. These two persons are the sons of the
purchaser Sri G.S. Giriyappa.

L4/
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28. The complainant/PW-1 has alleged that, the names of Sri
Gowri Shankar and Satish Chandra have been illegally entered for
4 acres and 1 guntha of land in Sy. No.18 and only 2 gunthas of
land is standing in the name of complainant’s grand father. This
contention of the complainant is not acceptable. It is observed
that, the complainant’s grand father Sri Mohammed Nizamuddin
and his brother Abdul Ghani have sold 2 acres and 2 acres 1
guntha respectively to Sri G.S. Giriyappa in the year 1965. The
two sale deeds have been duly registered before the Sub Registrar,
Shimoga and they have been numbered as 1064/1965-66 and
1065/1965-66. Both the sale deeds have been executed on
09/06/1965. This is clear from the documents produced by the
DGO.

29. Hence, on careful perusal of the copies of the sale deeds,
mutation extracts and RTC extracts of land bearing Sy.No.18
measuring 4 acres 3 gunthas situated in Anupinakatte Village,
Kasaba Hobli, Shimoga Taluk it is observed that, the name of the
purchaser has been mutated to the land bearing Sy.No.18 to the
extent of 4 acres 1 guntha as per the 2 sale deeds dated 9/6/1965
with effect from the year 1969-70. The remaining 2 gunthas of
land is standing in the name of complainant’s grand father

Nizamuddin.

30. The allegations of the complainant that, the name of Sri G.S.

Giriyappa and his sons have been illegally mutated to land bearing
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Sy.No.18 are not at all supported by any documentary evidence.
On the other hand it is observed that, Sri. G.S.Giriyappa has
purchased totally 4 acres 1 guntha from complainant’s grand
father Sri Nizamuddin and Sri Nizamuddin’s brother Abdul Ghani
for a valuable consideration and the both the sale deeds have been
duly registered. Thereafter a partition has taken place between
the sons of purchaser Sri G.S. Giriyappa and accordingly their

names have been mutated.

31. Another important aspect to be noted is that, if at all the
complainant was aggrieved by the entries in the RTC and
mutation extracts he had remedy U/s 136 of the Karnataka Land
Revenue Act 1964. The complainant should have preferred an
appeal as provided U/s 136 of the Karnataka Land Revenue Act
1964.

32. PWI in his cross examination initially states that his grand
father Nizamuddin has not sold the property. However, later on
he admits that his grandfather Nizamuddin has sold the
property. PW1 in his further cross examination admits that, he
had not met the DGO in the year 2015. PWI1 at one stretch
states that, his grandfather Nizamuddin has not sold the
property. Later on he admits about the sale deed. Hence, the
allegations of the complainant are totally baseless and without
any merits. A false and frivolous complaint has been filed against

the DGO. Hence, on careful perusal of the registered sale deeds

i fi¢
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dated 09/06/1965, mutation extracts and RTC extracts, it is
observed that, the name of the purchaser Sri G.S. Giriyappa has
been entered to 4 acres 1 guntha of land bearing Sy.No.18 as per
the duly registered sale deeds. Hence, the contention of the
complainant that, the name of Sri G.S. Giriyappa and his sons

have been illegally mutated to Sy.No. 18 is not acceptable.

33. On careful perusal of the oral and documentary evidence, I
am of the opinion that, the Disciplinary Authority has failed to
prove the charges leveled against the DGO. Therefore, I answer

Point No-1 in the “Negative”.

:: ORDER ::

The Disciplinary Authority has not proved
the charge against the DGO Sri S.R. Rajagopal,
Under  Secretary, Karnataka Government
Secretariat (then working on deputation as

Tahasildar, Shimoga Taluk) (now retd.)

34. This report is submitted to Hon’ble Upa Lokayukta-2 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 19*" day of June 2020
A%
AV
RS\
(Patil Mohank a¥ himanagouda)
Additional Registrar Enquiries-13

Karnataka Lokayukta
Bangalore



Iy (3

17

ANNEXURES

Witness examined on behalf of the Disciplinary
Authority

PW-1: Sri Mohammad Irfan ( Original)

Witness examined on behalf of the Defence
NIL

Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Complaint copy (Original)

Ex. P-1(a) : Signature of the complainant
Ex.P-2:) Form No-I (Original)

Ex. P-2(a) : Signature of the complainant

Ex. P-3: Form No-II (Original)

Ex. P-3(a) : Signature of the complainant
Ex.P-4: Rejoinder of the complainant (Original)

Ex. P-4(a) : Signature of the complainant

Ex.P-5: RTC extracts of land bearing Sy.No.18
(Xerox)

Ex.P-6: _Mutat'ion'reg'i's-fér_ extract (Xerox)

Documents marked on behalf of the DGO |

NIL

Dated this the 19" day of June 2020

Gl
(Patil Mohank \ar himanagouda)

Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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KARNATAKA LOKAYUKTA

No.Uplok-2/DE/114/2018/ARE-13 Multi-storeyed Building,
Dr.B.R. Ambedkar Veedhi,
Bengaluru, dt.22.06.2020.

RECOMMENDATION

Sub: Departmental Enquiry against Sri. S.R.Raja-
gopal, Under Secretary, (retired) Karnataka
Government Secretariat, (then working on
deputation as Tahasildar, Shivamogga Taluk)-reg.

Ref: 1. G.O.No. desg0g 28 Jexd 2017, Bengaluru,
dated 7.2.2018.
2. Nomination Order No: UPLOK-2/DE/114/2018

Bangalore; Dt.07.03.2018.

3. Report of ARE-9, Karnataka Lokayuktra, Bengaluru,
dated 19.6.2020.

P o s o) o o )

Government, by order dated 07.02.2018, initiated the
disciplinary proceedings against Sri. S. R. Rajagopal, Under
Secretary (Now retired), Karnataka Government Secretariat, (then
working on deputation as Tahasildar, Shivamogga Taluk)
[hereinafter referred to as the Delinquent Government Official, for
short ‘DGO’] and entrusted the departmental inquiry to this

Institution.

k]
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2. This Institution by Nomination Order No: UPLOK-
2/DE/114/2018 dated 07.03.2018 nominated Additional Registrar
of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct departmental inquiry
against DGO for the alleged charge of miscondauct, said to have been
committed by him. Subsequently by order No. Uplok-1 &
2/DE/Transfers/2018, Bengaluru, dated 6.8.2018, ARE-13 was re-

nominated to continue the said enquiry.

3. The charge framed against the DGO, Sri. S.R.Rajagopal, Under
Secretary (retired), Karnataka Government Secretariat, (then
working on deputation as Tahasildar, Shivamogga Taluk]), is as

follows;

“Oegy [esE00N8 Twrd U0/ B¢ P .es06, Towrierse’, wHES
FO0ETBE, Booredd ®oers edeseod (88 2083 odeeRs &30S
BmBeeyo®, Besedery soOgR, B3R 2¢) (Thys IRB), W3
Deay)/esTnDT RTOFO TS &wovog 09/06/1965 T godesgwod 4
283 1 108 pQ0ecd e deseomor’ e @reer sTI0F T30 B¢
RoTE. OO Wt el S0} s30000ed SRR,
eztod B ®¥eTS. Alchy 28t ey o) s, EhEeas
Be .o° r3P0B0sT° e B RoTE. J8ef 23053 Te33 aoR0TS
E0  ECTRRABRAIBHIT) SPA), s, B 08 Bod &
TR 203 03T TRRSTER), TR, Qe —e3e0ldS

Ueocd F0B00) SRRCITRAT TRNSHPE) Foesemed B¢ 23.80%°.
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HB03EY LIDF 3RedoTieg T BT gL TBIOrS F0Te0d Jo83
ednTy  wadeesssaens), 1969-1970 Se Teddors  1999-2000
B ToOTES S wdod BHed [FF, WNEED®  wRNSHW,
TRt @yd BIOTY VS SRR, 20w e
. B0908:09/06/1965 T Foesmod soee  wdwessi & 2380,
AO03EG 20n° T30t B BB SFFT Be .81, fotletale 1ol
TR B 2R.80RE. 08ez® edogg TRT B0 esﬁ%e 738D, eeg—
sTROT THEO TBCD) De@ens @owst  $0.123/2013-2014 3
Bk TF) Feabod Tk To.I8Sy ReSr ©0.18/1 s ee
0.18/2 ozH &dweos 12/03/2014 TowH Bl THT  e30BTEHTO
soedetld  somd 20083T), 20T e FadeeAZS  e0.5T°.
$0.123/2013-14 T Fodb 0TI BT s3ecsededes), wwO
Desy—eseedds  TEOEO TOFOT  Beed B ERFrT  &0NTIN
Se3eBAREIED soedfetld Fo 208y, Aeey)—e3z508d8  TFOED
SBOB B3 23EWET &‘owoqﬂﬁéebsoé TR TRNSVENTT), TOSRT
8e8030¢) =OBeON &3 0.0, $0.123/2013-14 T escde8
BRI VY BBrayd RN, ey  odess Z080S03
500 830083 DTS 4 283 2 008 3Eed Be W.edRT. HOADLE
290° Beedorssy ey wes shFverm Be 22.0%6. TR0BoT0P oere
B . J8e2f wogg U0 BSOS s0BO  ITILTVEIFHOIVOTS
&020TB 2§ Re0ITERE  RNSHIFR,  TedTRsOr QeTITIe
TSrey  CRIESSNTHED. M- FFrd WO Jgerd
SBeassoaNcy), a3y TSy TROBE) FOeDeeer TBEEY QTR

BReOTCS, TOSERIT W S0BYT Be8030&) aidda&@o&cﬂg,

Soor s Reord Reee (Igses) Dabasoa? 1966 o 3(1) B0 (iii)
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B¢ QoSO eV DSFRE DIOTY, B8 Sr3TTwO

TRETOS 8300053 EXFORARTTRISOT) Bs TRETWERETH

4. The Inquiry Officer, Additional Registrar of Enquiries-13 on
consideration of materials on record, has held that, the charge
levelled against Sri. S.R.Rajagopal, Under Secretary (retired),
Karnataka Government Secretariat, (then working on deputation as

Tahasildar, Shivamogga Taluk) is not proved.

5. On re-consideration of the entire matter, I do not find any
reason to interfere with the findings recorded by the Inquiry Officer.
Hence, it is hereby recommended to the Government to accept the

t of the Inquiry Officer and to ‘Exonerate’ Sri. S.R.Rajagopal,

repor b
Under Secretary, Karnataka Government Secretariat, (then working
on deputation as Tahasildar, Shivamogga Taluk) (Now retired), of the

charge levelled against him.

6. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed here with.

| SR-6+28
(Justice B.S.PATIL)
Upalckayukta,
State of Karnataka,
Bengaluru.
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